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CENTRAL ADMINISTRHliyE TRIBUNAL, PRINCIPAL BENCH

OA No.1173/1995

N8u Delhi, this y day ofi|^ 1995
Hon»ble Shri B.K. Singh, fla«b0t(A)

E.S, Mohanty
273, Satya Niketan
Nau Delhi-21

(By Shri S.K. Sauhney, Advocate )
Ms,

Union of India, through

1. General Slanager
S£ Rly, Garden Reach
Calcutta

2. FA&CAO
BE Rly, Garden Reach
Calcutta

(By Shri H.K. Ganguani, Advocate)

CRDER

Applicant

Respondents

This application has bean preferred against

non—coramutation of pension, oven after finalisation of

OE against the applicant and the order passed by the

competent authority on 6.4.93 & 18.3.93. The applicant

had preferred another OA No. 1044/93 which was decided

on 7.4.94. In that OA, he had sought several reliefs su rs

as treating him as on pension from the date of expiry of

notice for voluntary retirement i.e. 25.5.85 and payment

of pension and retirement benefits from the date but

during the final hearing he confined himself only to

the payment of interest on delayed sanction of provisional

pension. The applicant superannuted on 31.12.88 but the
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/  sanctioned only on 8.6.92. It uae ^
t.a oeapondents t.at since die -ere psndin, a,arnst^

tha applicant, the oonpetant authority did not accep
,HS rapuast Tor -oluntary retiranent and yor pay^nt
provisional pension. As a result of completion o
proceedings, final decision -as communicated to t a
.  I- «n MiA 93^ In one, the applicant was ^ ̂applicant on , v ^ ̂

^  in the pension for 5 years anda punishment of (tSpk^P
4- «f fe 1Q00/- from the gratuity. Thus ,in another, a cut of te.iooa/- ^

^  ni u nn 17 4.93 and thiS was the
the final order was passed only o . . .

«  hirh final nension order could be issuedcrucial date from which final p

in his fauour,

2. The reliefs sought for in the present OA are to
p'ay comutad value of pension to the appUcant from 3..5.90
and to pay interest • 12% fro. 6.A.93 to the date of payment.
O, notice, the respondent, filed the reply contesting the
application and grant of reliefs prayed for. Heard the
taarned counsel for the parties and perusad the records of
the case.

3. The commutation requiri^ certain codal formalities
t'o be completed by the applicant^d after completion of
those formalities, he u« entitled to commutetion of pension
after making a cut rf^from the pension a^d declaring it

\°)L to be the final amount and on this amount, 1/3td pension
2:9^1 \a< -n.,. haue been done uithin artfV la to be commuted. This should have been done uithin a

Pariod of 6 months from the date of final order of the
competent authority in regard to imposition of punishment
of 10% cut in the pension. If ua ignore six months for
completion of formalities the applicant uould be entitled
for commutation u.e.f. 17.10.93. Thus, there use a delay
in finalisation of commuted value of pension. The respondent,



are directed to payj:o®Si^ed value of^P®'g^i°"
affecting a cut of and treating ̂  anount as final
pension amount and allow commutation and also pay interest
• 10% p. a. from 17.4.93 till date of final payment.

4. Uith the above direction/observation, the OA

is disposed of but without any order as to costs.

i  I

j"

c
(B.K. 'Singh)
flamber (A)
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